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1, 	e heard the ld.coUnS8l for the applicant. Mr,P.Chatterje 

appeared for the respondents. He also made Submissions. 

2. 	Through this application, the applicant is challenging 

a notification dated 1O,1O.6 by which 12 persons have been 

short listed for appearing in a selection test for promotion 

to the post of CI Gr.II, The applicant is aggrieved by the  

f'act 8that one hri AshokeKr.Dahare who belongs to the S.0 

community has also been short-listed for promotion on qneral 

seniority basis. His contention IS that this person has been 

getting accelerated promotion confering benefit of seniority 

as he belongs to the SC community. His apprehension is that 

if this person is promoted to Grade II, the interest of the 

applicant 	who is already n such Grade, will be affected. 

Ld..counsel for the applicant argued that this Ashoke Kr.Oahare 

is not even eligible to be promoted to C. I,Grade II since' 
on 

his service in lower grade is/firtuitous basjs.e--h&e bwan 

abe-v-e- in 	niority tkeeby 	i-e- n the chenGea—of 
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3, 	We have carefully cons ider9d the arguments advanced. 

Cien assuming that there is Some irregularity in considering 

Shri Ashoke Kumr Dehare For 0eing short listed for promotion 

to the CI,Crade II, it is not affecting the applicant Since 

he is already on higher grade. In our view,  at this Stage 

the present applicant has no locus standij in challenging 

the promotion of Ashoke Kuiwar Dahard. If, however, 	r 
and 

Ashoke Kumar Dah5re is promoted/subsequently, the interest 

of the applicant gets affected in C.I.Crade II for purpose 

of promotion to C.I.Grade I , the applicant may agitate his 

grievance by filing a proper application. 

4. 	The application is dismissed sumrily •. interim Order,  

is accordingly vacated. No order as to costs. 

(S.Oasgupt) 	 (Si, fiallick) 
mber(A) 	 VjceChairmsn, 


